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ri I'fiI: MArl rr (rr:

a[onrt( lr$rcrrf(
{ ;V ?tr. lrrli\iirrurl ( rllirr l{oad.
lcil ['!'l(, Jitttctist.
,hrru! 6nilntlrapur n

l( crrl, rr'i ((,:i i.
-.,APPELLA|if

lilalr [.rironmenl lmprrl  lrcrrrrenl.Aulhoril-Y' Kcr.l,
llrrouph ir Chairman
K\RI( llus I crmrnal ('rurplcx
lth I kxrr. llrarnp.rnrur.
IL,iu\ ilns rhrrurdnr a,rls(irll & ()thcrt

.,.Iif,sPOTDE}TS

Rf,PI-Y FII,}:D ON BEHALF OF THE t.I RESPO)iDEIiT

L RAII R.S- Bile of t{r.R. t'ratxxlh Chandran- agcd ahout J5 1cars. $orltine as I-e-eal

()l*ccr, SI:lAr\ ot llirul ananmtPumm. do hcrcbl solcmnll aflirm antt sinccrelv stalc c-;

follorr s:-

l. t am lrell acquaintcd rvilh the facs oflhc easc fiom *rc alailable records and I am

aurlrrizcd ro file rhis Reply on behalfoftfic l" Rrspocdent. I crave leave ofthc Hon'blc

Tribunal to filc rl.Tx as and n htrr addirional faos are arailable to thc RcspondenL

l. h i: submittsd thtt fis abovc Appeal has bccn prcfcrr'-rl b1 thc -'\ppcllant hcrein

ior ths Iolluu in:.: rclicfi-

IT'I'EItIM PI{AYER

Thnt u |'ght rl tht ubote /acts tntl circumstantt3. it is nost rcspec$itlltr' prqed this Ld-

Trihuxa! ,r:u-r bc pleased to ptts.* the folto**ing, inrrint prtrvtr'

Stu! ,he o?ffaliut, u! tht iorpug,ne,l Ln|irtrda!it (L'arunee klrer datei

I\6.{)J.2{D I $r{rnttd b Dragorclr,ne Reult-v' Pvt. Ltt!. _7ur Ltputtsioa oJ rr.r .l/irzd

Land Use /llaster l'ktni pxlact it lethx4xtrL I'iut;e-J ('u,lapus. lttipra l'illagt:.

Tlriarrwunttapurarr Corporation, Tutu* ,( Dstrict Thi ttttun*hapuru t.

Kertlgr:rar4{ rtryt dispatal ol thc Fre'enr Apy t

rr'
-..r,o.y19,--
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PRAY ERS

Kcrala:

(ii) Dircct that a curnulativc intpact assessntent bc carricd out ol thc prcscnt
projcct on tltc srtrrounding structurcsl

(iii) Dircct lhat lresh appraisal bc canied out bascd on a nerv EIA Report.

3' It is suhrnitted thar this respondcnr dcnics alr thc alregations and avcrrtents raisetr
b1 thc Appellant exccpt thar arc spccifically. atlnitred. It is submittcd that the 1.,

Rcspondcnt subrnit ccrtain lacts. r,rhich arc neccssar) lirr thc prcscnt appcal, arc placcd
Itct ettndcr in seri.rtirrr

4. It is subnriucd rhal. thc above Appcal has bccn llled by lhe .{ppellanr before this
Ilon'bic 'l'ribunal to chalrenging rrrc Environm.nlar crearance granted by thc statc
Ln'ir.r,nental Ir,pact Assessrrcnt Aulhorit)-, (SEIAA). ihc l'r Rcspondent herein.

5. Fncts of the case as per the records and documents of rhis Respondent
(Proposal.No. SIA/K LM lS/52516/20t8. Fite No. I 202iEC2l2018/SEtAA)

i. 1t is sUbl1rillcd thar rhe itppcllanl allcgcs in the ir1c53n1 i]ppeal that tht
i{espi>ntlcnt No. 4 is Drrgorrstonc llr:alt1, pyt. Ltrl.. rrh6 is thc prujcct propr)nent.

Ilcspondcrrt Nr.r. 5 i. 11'1,11"r1 i1 I{c lt\ l)ri\. tc t_imjteJ. rrtich has bccn canl.ing on

rcclanmrion anrl cons(ruction acl.ivities on !irc vr".li-Akkularn rvetlunds Itrcatcd irr rhe
'luclrnopark Rcgion in 'l'hiruvanantlr.pur,rn. licrala. I{cspondcnt No. 6 is l)ornc Realty

I'rirarc l-inritcd, rvhich is the rcssee ofa portion oIland clairnud bv rhr prdect proponcnr

t, c.rnc *'ithi. the proposed cxpansion plot area. Drrgonsronc, wintcrt'cll. and D.rne rre
all lndian sqbsicliarics ol'laurus ln'eritrlcnt l.l'ldings, LI-C, an Arnsrican real csrate

cornpany,'Rcspondcnt No. 7 is tvl/s 'Icchnopark. c corupar), u,lroll.v trrrned b-y thc
Govciiiment:'.d1' Kcrala, which hus lcuscrl to Dr.sons(orc rhr.' land upon rvhich rhc

&orqq,,-
LEABL OFFIC€fu

SEI4 A

'l,at in light .r thc irbo'e lhcts an, circumstanccs. it is rnost rcspcctlirlry pra).cd that b),
approprialc orders or tlircctions, this I.tl. .l.ribunal 

rnay bc plcrsetl to:

(i) QLrash thc irnpugncd I:nvironmcnt Clcarancc lcrrer datcrl 06.01.:01I
grantcd lo l)ragonstonc l{calty pvt. L.rd. frrr Lxpansion of its Mixcrl Land
Usc (Mastcr plan) projcct in.l.echnopark phasc-3 Campus. Auipra Villagc.
'l'hiruvananthapuram 

Corporation,,l-aluk & Disrrict I.hiruvananthapuram.

.;

\
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l
p'or).scd cxpansior is trking pr.cc. r'hcy obrnirrcrr rin v ir.nnrc, trrr crcurancc ti.rrr lhc 

'r
l{cspondcnl on 06.{)..j.202 I . I ittc No. SIA i K l./M Is152546,20 | u. I 102.,1:c2i 20 | 8i Sl: lAz\.

ii lt is su'rrri*ctr rhat as ,cr rcc.rtrs lhc 4'r' *csp.nrlcnt h.tr srrhnrirtctl rhc nppricatirnlor [:)tr.irtunlcnlnl Clcarancc r.ia l)urivcsh on 20.0j.2()20 lirr lhc proposcd cxpansion ol.thc Mixctl l.and ( lsc (N4aslcr plan) projcct ol. Mis. I)ragonslrrnc Ilcirlt), Irvt. l_t(|. At'lcchnopa'k 
,rrasc-3 ('ar,,us in Rc-S1'. Nos. rg0r,2 p.rl.290il parl.290i4 part.29(r/5

PNn. l9() 6 . l9()'7 l)u1. 19li) p11. lqlt4 fitrr. ?91/5 pln.2r)li(r pirrl. z<)li7,29liu.29tt9pan' l9l11l pir ' 19l?12.29r'll. rgri r4.2er/r5.29ri r(r. 29r/17.291/r1r.29r19.292/r.
:sll:.. l92il. l9lt.l p.r1. 292i5 p.rt. 292i(r pnrr, 292/8 pn1s. 2gZ/9. 292/ 10,295i I parl.
295,2 prn. 1a5,,3 parr. l9S/.\ t)a .295/9.295i 10.295/t I parr. 2e5/lZ. Z9S/|3.295!t4.
:95,'17 pan. ?95,,t9 plrt. 29j/2-l parr. 296/l pnn. 296t2 pan. 296i5 p511.296t6 p411.
lq6, ?. :96,8. 296/9. le6i 1 0. t96/ . 296/1 2. 296i t3. 2g6t t4. 29(tr 1 5. 296/ 1 6. 296/ ti.
296'18.:96,119. 19?/8 nart.297/t8 pan. Z97/19 part.29Zl2 part,292/3 part.2g2/B pltt.
292D pan.:92;10 pan.292/l I parr. 292 2 pan.292 4 part. Z92/lB paL1,2gS/14 p$t.
29-irl5. 19Si16.295/17 parr.29S/18 pan.296/10 part.296/18 part,296/19 part, Village
Attipra' 1'hiruvananthapur m corporation. 'raluk & District 'fhiruvananthapuram, 

Kerala.
ToR for thc proposcd pro.iect *.as issued as per rhe dccisron of 102,,J sEAC mecting.

iii. It is submitted that thc proposal rvas placcd in the I l2rh SEAC mecting held on
lf'h'r3'h& r4'h. August. 2020. 'fhe comrnittee'as decide, to scck regal opinion tiom the
Standing counser' r{on'brc suprcme court ofrndia regarding any coun directions in this
repard rhe committee arso dccidcd to dircct thc proponcnt to submit thc fb*orving
documenLs,/details:

1 . llurd ond CD co7t1, of Ll..l reporr.

2. ,4ctreditatictn detoils 01'the Consrltants ond the ktboralories

ir'. rr is subr,irred rhirr rhc proposar rvas Placctt in lhc l l5'r' St:AC rnccting hcrd on ],d
(-r 5'l'- Norcrnbcr.2020. -lhe 

c'rnmi(tcc tliscusscrr rhc lcgnl rpinion in rhis rcgard antl

dccided 1o arvait tlle rr'ports from the proponcnl.

r'. lt is luhrnitlrd thal the proposal r'as pracetl in thc l t6'r' SlrA( *rc.rirre hcld on ],,J.

l" arrd Jtr' Dcccr,ber. 202(). I hc proponent nntl co.srrlrir.t \\'c.c prcsc.t. -l 
hc consulrnnt

ttlirdc ths pleseDlatiou. 'l'lrc Cornurittce culnrst0(l Shri. K.K rislrrra l,rnicktr &
shri'c.Sankar lor the liekl inspcrlion. 'l hc ficltl i,speeri,. *'.s corrducrcd n, lgrh

Dccember 2020.

-S'..rt'ng ----
LE%NT OFFIC€K

set4A
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{ri ll ir srrlrrritrrr trrr* trrc rrnrposrrr r'os pracctr irr rtrc ,7,r'Sr.iAC nrccting hcrd onls'n' l')'n rrrrrl \t'h |)r'e.'*r.,'r'. Jt)11t. 11r. (.oarnri,cc triscussca thc rricr, rnspcction *eportrrrlrl t['tirl''rl lr\ (lit(''l tllt r\r\rr)r,,ltr)l to 511111pi1 trrc Rrrrrrrvilg docuuclts/dctairs:

{.

h.

i,'

d

lltc tt'trrtrlrrtt rrl lltrrrlrr to lltt'lilJrlr lr;rs pcr:trirsi.n lio,t Watcr rcsourccs
tlc|.ttlttterll. 1h,., Pr.rrponrrrt slrrrrrltl givr rur ll]lrlavit sirl.ing that rrcccssirn
l)('rrlIi\si()ll lirlll tllr llcrctrrrc tlt;lurlrrrcrrr rvill bc otrtainctl hclirnj
It'rt11'g,11111 rr itlt irr il rq,r115 lqrl rct.()irtilt-t.

\ \.itlltillt rrr,ite rrp on tltc crtr,ironnrortirl itnpitct ol.eontinuous puntping
(.'l lllr' fh\ l(l rrllar.itrrrl ils r.cntctlirtl ntcitslrcs sirorrlcl bc subrniltr:ri.
lic\isc(l sr\\1]l \\iltcr llliltlittcnlclrl ltlr COnsitlcring vcry shallorv rrarer
ts[rlr.. rltrrirrg ln(\t1su)n I.!uri()d.
('hllil\ \\llclll.r lssurctl 1.5 lltl wurc[ supply 10.llchnopark inclurlcs I.5
tttlti lirlcr dcrrritlrl ol' l'tjtlrnopluk l)hlsr. Ill tlso.
Sit,.'. spr,.ci lic d i sustcr. ntlnagcnrr,nt plan slroukl bc submitted
('rrttscnt I'mnr l'cchnopurk allorlirrg thc proponcn( to carry out rainryater
hlrlr',..slirrr irr thc Strrrur s,irtcr Ctrflccrit,n pond.
('itPitxl c(\sl ol'tllc \\.ilstc ltunilscnlctll l.)a scenls to bt inadequate and to hc
rt'riscd. Dclrrils ol'irrdividrral S.l.t, shouid be iurnished. Recluced grorrnd
l!'\cl l}nd post luons()on rcduced \\,irter l.\.cl of individual STp locations
hitrc ro lrc lirnrishcd. NIBI{ tcchnologv should be uscd fbr liquid w ste
lfcillnlcnr. Cllriljcirtion 0n [ririnu scprnlc and scrrugc lbr Lrcatnlcrlt is
rcquirc(|.

S ll) slrould bc lrousttl irt tlrc -lround iu.cl

..\cconlnlodilting thc rrnc trcc for cvcn. g0m2 tna], not be possible to hc
irnplcntcntc'd il thc leusc arcra. So along l.ith the green belt developmenr.

ltl ildditiorrtl ilrci] outsidc ma), bc sclectcd for rlising a grecn belt or
\'1i\ it\\ lki l'orcst.

l)ctlils ol'solur pol er lrarnessing

Ncccssurl' pcrmissiol liorn KSEB regarding the }ixtra lligh-.lension Linc
passirrg lcar thr: NW culllet ot'lltc lsusc aruo.

An undertaking t'rour 'l'eclrriopnr( ullolvhrg the plgponerit io use rvater [rom
Stonn Wotcr Collcction poud.

Dclails ot'nerv. druin !o be'constnrctrd oll rhr etrstern boundary by

c.

l.

S.

h.

i.

l

l.

Il1.

fcuhnoplrli.

*&,r.**g-"--
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rii. [t rs suhulirrr\l rh.rr thr t
lu. -..,N 1,,, ,.n,,,_.,.,;,r,."lPnll\\\$l 

rlrts |hqqrl in tlrt' I ls,i S[.\(' nrr.*ring hr. on

d\.\ (\l\*rcnr i: iu f trrr *** 
"r,'.1;,'ll,::'. nil::il:l::l ::il ::,,)]::: il:sq.lu. (At!nr\\\(l \lilt*\r irt.

,.,,.hj \ { s{ ur) r.hc,,* .,. 1*..1"] ::l: ;,';::ili:1,.;]*1]l ll,|i:,1.*::;,,I('it it .\p|r'rrl ::j5,:010 littti h} Shri.l.hrrruus I lrrnrtt (.hll[,nqinrl lir* onl$r .l.Nril\ith I rlinrtirru thill th!. Llollt\tor hrN l\il\\(.rl xl rlnlcr liut\lxnt lo thc \ti 1..\ rl.i(,r (lu(.J
tu'l: l0tS. it is tltrrr thirl llrr'tsr.tution illlllirrlli\l) tilctl btt.r,,rr, th. N(il.hrrs trctrrrrr,..
iulnrcturrttr I'hr. Corunritrcc !\nllliuc(l ntltlitirrurl tlocuruq.un dc.lirils tilrrl h1 thr,

fn\B\lclll nrtr,l dsitL.rl to rNoll n!,ll(l l\r, issul[ct ol. l:(. l..rr x lolll huilt up l]R.il ,rl.
:.ll.lh-I..1 sq nr. suNcct ro tirllorr.hg spr..*ilic rl(u(liliorrr.

lI. linsutt utintarnrlt{d r)\{rtlo\\ olst(\fu,t \\rlcr to llrt rrcirrlrr rrrl:rl.
b. f tlttrpr:nsttotl' rllotrttttirrrri lvlil,urrrki I'trrc.t ,u*r. lrc r.lclclolcrl u.ithirr lirrt

t\\'(l ) l.ltrs ol'th. phri.ct.

c. Nllrinttutt ntn.con\.enti\)ltill rl)cl.q\. Nsoul.rc pol(.ntill tlusl hc tlppc{ 11r

rll('cl cllcrs) lrqllirClllrnt ()l lllc Iroicct

tiii. lt is srrl'rnitlctl t[rt tlrc lrrrfLrsrl rrirs plur:,..r,1 in thc l()?,r'Sl:lr\.\ urr.,crinrl hcltl ol
IS'n N l9'u 1,q1'r1'11.1n lt)l I .'l'lrt' rlcc ision istrs lirllorrs:

"'l'hr .\ullNrit) notcd lhnt ls pcr th!. lt'gul opinion qilrn br th,.. Stnndill$ (.orrnscl

.,\tlr. (i l)r:rk.sh thrrc is urr ctrs(- p!..dins in lltr[: Supr.-r.nc Ctrun trl lntlii ln.l us

ricll rs in llorr: NGI'r'ith rcgurd to ph{sr 3 l,r()i!.ct ln|lds ot'lyUS l)risonslr]uc

llctlt.r' Pvt,l.ul." {ls rcportcd b), SI;AC.

r\uthoritS, [(]trd thut MIS i)rrgoustolc Rqnlt) l'rr.t"rd. hs\'. .]bllin(\l lic tilr

1.33.-l9l sq nr lhrrn lr,lotr.li & CC ulrctLl5, ls pcr Li() ortlcr lrio. : t -{lll0l S-1..\.lll

dLltLd 7.b.:0l9.llcncc i)ut ol'thc rotirl urrrr r.rl'l.7l.lo.l.{ sq nl ,..\r,*horitl ur-d rtr

issuc llC tor btianer urrn ol l.j7,67j..l sq nr.

ALrthoritl $lsrr notcd tlult SUAC hrrd rrppririscd tltr' proposnl blscd trrr Fonl lr\,

Conccptuul Phn, thc lilcd inspeti0rt rcp()ll. thc drlitio .ri d{ilils drNurn.nrs

obtoinrd lrrlur th!. proponrll rN lhL' prrt ol'lltc lppraisirl. i\ilcr the duc uppmisll

SIiAC hls rcco$nundtd to isstlii UC strbicct trr ccrtuin ctrttditions.

n -.,-$.J$\\\tu--,--

r-e uir orFr(("R
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a. Tht: Proitt't pt'opoicnt slntll tt'rtqnlottsl.t'.lbllo*' tht [iC <'ontlitirtns iuposed

b"r' i/rr[F&C(' rr'iri/e is.rrirrg IiC Jbr t . 33! f sr1 nt. us pcr E(' ttr'fur No. ) I '

JS )016-lA.lll dur l7.t' )ble

h. Tltt Projcct I'ropontnt sltttll intplcntcnt thc d(liviiit!\ proltrtsul in lht

Envit'ortnttnlul lvlanttgcntcltt I'ltttt kt cttsrtrc'the Envirttnuenlul stQbilitt'irt tht

prajcct regio .

c. Lnstu'e uninlcrt tqled oye t'llott' t{storm \Qler to llt(' tlutrl)t' cdwtl

tl. Contlte trsrtlr.tr.t a[i)t cstL1liotl,'lliv.tu'aki ./ttrestas 'rrrg.qrstcrl b'r' 5["1 C 'vholl hc

tletelopecl \';ithill iirsl ttlo rc(n's ol' lhe proi'ct il il i\ not d l'drl oJ

Etrvlt ornrcm ManQgenc l Pkut (EMP)

c. lv[axitlton notl-conya tit>ttol etlergtt res(,utce ltotcntial shtll bc tu1:ped to

nrcet energ' requiremttnt ttf lhe project

l. Tirc Projcct Proponettr shall oblnitt all teqrtiretl <ltaronccs lron oll tltc

cottccrnctl local sel[-govt'rntct orgatlizQtiotls arl 7'hirtoonat hupwant

(:orPorQlioll.

g. The constrtrction ttcritities shall be carriul otl as per tlrc approted Building

ltlan observittg ctll rules ctn'l reg aliotls uttlcr Kerolo Mtlticipal Builclingi

h. Corporale Enlirontrcttt tletponsibiliq' (CERJ: '4i per Ol'l no l"No 22-

65/2A17-1.4.111 tlated 3(Jt' Septentber2020' the project Proponent shall

ptapare un Enrirolnlcnt ,\lotrogewenl Pku (Eivll') as di''ected b1' 'lEzlC

tlurittg oppraisal, coveriig lltc issues lo uddrt'ss the tntito nentol Pt ()blems

in the Ptojccl rcgion' itldicqling both ph1'sical und 'firutrcial kugels )'ear

r+isc.|'hc lll4P shall be impleuenletl itt cortsultation \t'i t Distrid Collector'

The intlicatcd cost for CtiR sholt be l% oI th( Ptoicc' cost The follow up

u.'tion ott itttpleuer alio of CER sholl be itrcludci in the lnl-f yearh' report

tthich v,ill fu subjeeted to.liekl i$pecliot at regulor intervals'

i. Pnnisiott slnll be natlc lbr the housirrg of tot$ruction labour vilhi't thc

sttt: \r'ith ull,r('ccJ.'d4' infrasrructure aullacilities such asfrrcl Jbr cookirtg.

tnobile toilets, nwbilg STP, st{e tlinkilry water' nrcdictt! hcalrh cure, uiche

of teuporarv' ilrirctrrftrj lo be ranovtd

RL
L

n afF
tBtj

elc

t

Aulhorily tlecide to issuc EC foi 7 yeorc ns ftcomtrrended by SEAC lor the

bolance huilt up orca of !,37,67J,i sqm subject lo folloteit g srycirtc conditiotts

mcl gcncrol conditions,

\
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6.

1

a_fter rlt complction of rlrc proiect (Circular Ne..l_lt0t3/1t/2006-h.il (, of
(]ol, MoEF dt-22.09 )008 onrl ReSiulation of Entplovment ond Condirions of

Servicc) Acl. 1996)".

ir. Bascd on thc ilccisiorr ol 10711' SlllAA mccting. I:nvironmcntal Clcarance tras

issuc<l litlc procccdings datcd 06.01.2021 lirr a pcriod ol' Scvcn vears. 
-l hcvalidityof EC

rrill r:xpirc on 05,03.2028.

It is subnlittcd that onlv allegution raisctl bl lhc Appellant is that lhc Cttmulatirc

I rpact Strrdl has not bccn conductcd lbr issuancc of ljnvirotrmental Clcarirncc is

lhlse. lt is clcar liom thc lilA Rcporr lhot the Cnlnulativc Impact has been donc lt

is sulrnrittctl that thc proicct proposal undcnrcrlt the scoping r'\ercisc through the

SEACI. Keralu.'lhe scopc ol'stud\'\\'as approvcd throttgh ''1-n1" 1he 
-foR \\as

approved b.v SEAC and Sl'llAA' Kerala' Aparl liom the stantlanl'l'oR' the slud},

includcs cunritlative inrpact 01-the proposed projcct on the structurcs nearbl viz'

the irnpacr on tralllc. lhc \Yatcr & elcclricit) sLrpptl liquid and solid rraste

gencration anr! its trsaltncnt and disposal'

h is subrniucd that this Respondent rnay bc pcnnitted to fiie an additional rcpl;'

arrd additional, il.at the time ol argulnent an;- factual aspects as to be prcsented

lbr thc assisting this LIon'ble Tribunal

lt is suhmillcd that EC has bccn issucri in accordance rvith larv. 1'hc Appellant has

t'ailetl to shou' ca^sc horv the issuancc of EC by this Respondent is bad'

Ljnder rhe abovc circuntsmnccs. it is hurnbly pruyed that this Hon'ble Tribunal may be

plcascd to disrriss rhe plca against rhc l'' Rcspondent. pass such Ordcr or orders as this

Ilon'hlu tribunal nral'dcctr] Ilt and proper in circun:stanccs olthe case tnd thus rendcr

justicc.

Dalcd at Chcnnai on this thc 25'l'dly ofOctober, 2021

{.r*S;.--
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